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Statutory Force to Rules regarding 
Reservation of Posts for Scheduled 

Castes and Scheduled Tribes

9002. SHRI R. L. KUREEL; Will the 
Minister of HOME AFFAIRS be pleas
ed to state:

(a) whether any proposal lor bring
ing a Bill seeking statutory force to 
the existing rules regarding reserva
tion in recruitment and promotion for 
Scheduled Castes and Scheduled Tri
bes is under the consideration of Gov
ernment; and

(b) if not, the binding force of 
these rules and orders made by Gov
ernment as against the autonomous 
'bodies and the public sector under
takings?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
DHANIK LAL MANDAL): (a) No, 
Sir.

(b) Ministries/Departments have 
been asked to issue instructions to 
the autonomous bodies under them to 
follow the scheme of reservation, as 
applicable to posts under Central Gov
ernment. As regards public sector 
undertakings, the Bureau of Public 
Enterprises has arranged to have Pre
sidential directives issued through 
Ministries/Departments concerned to 
the public {sector undertakings for 
making reservations for Scheduled 
Castes and Scheduled Tribes in their 
services on the lines of the reservation 
in services under Central Government. 
These instructions/directives are 
binding on the autonomous bodies and 
public sector undertakings concerned.

Further, instructions have also been 
issued to Ministries/Departments that 
in the case of voluntary agencies re
ceiving substantial grants-in-aid from 
them, they should include a suitable 
clause in the terms and conditions 
under which such voluntary agencies 
are given grants-in-aid, to provide 
that the main features of the scheme 
of reservations should be followed by 
these agencies.

Supply of Clothing/Equipments to 
Armed Forces by Ordnance Depot, 

Calcutta
9003. SHRI BALDEV SINGH JAS- 

ROTIA: Will the Minister of DEFENCE 
be pleased to state:

(a) whether it is a fact that Ord
nance depot Calcutta-27 is for supply
ing clothing/equipments to Armed 
Forces and Laboratory Equipment for 
Army Hospitals;

(b) if so, is it also within the know
ledge of Government that local pur
chases committee, a creation & directly 
under the control of the Officer Com
manding & Dy. Commanding, made




